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Issue of Import Licences without Bank 
Cleal'llJlee CertI8eates 

·1238. SHRI ABDUL GHANI DAR: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that import 
licences have been issued to certain parties 
without bank clearance certificates; 

(b) if so, the number of such licences 
given during the last five years; 

(c) the action taken against the officers 
responsible for issuing th'le licences; 
and 

(d)" whether any responsibility has been 
fixed for doing so 7 

THE MINISTER OF COMMERCE 
(SHRI DINESH SINGH): (a) to (d). A 
statement is placed on the Table of the 
House. 

Slalemelll 

Under the erstwhile Export Promotion 
Schemes, the exporters were granted im-
port licence only on the production of a 
Bank Certificate indicating the realisation 
ot foreign exchange. A decision was taken 
in October, 1962 tbat the Registered Ex-
porter could claim import licences on bis 
production of : . 

(i) a certificate from Export Credit 
and Guarantee Corporation to the effect 
that the transaction is covered by their 
policy and that the goods have been deli-
vered and accepted by the buyer; 

OR 
(ii) an undertaking to produce a Bank 

certificate within six montbs to tbe effect 
that foreign exchange has been realised in 
respect of exports against wbich tbe import 
licence bas been claimed. 

The facility of claiming a licence 
aainst an undertaking to produce BanIi: 
certificate witbin six monlbs was with-
drawn subsequently witb effect from lst 
July. ,1965. 

With the devaluation of the rupee On 
6th June. 1966, the Export Promotion 
Schemes were abolished. A new policy 
of replenishment Hcen ces agains t exports 
made on or after 6th June 1~6 was intro-
duced. Under bis policy. production of a 
Bank certificate is no longer inter-linked 

with the grant of import licences, as re-
plenishment licences are issued on the 
basis of documentary evidence indicating 
th e physical export. 

As regards the number of import 
licences issued witbout tbe Bank certificate 
during tbe last five years, no statistics as 
to tbe different categories of exporters, 
to whom licences have been issued on tbe 
basis oj banker's certificate or otherwise, 
is maintained. 

As the import licences. witbout a Bank 
certificate, have been issued in accordance 
with the Government policy, the question 
of fixing responsibility does not arise. In 
the case of the exporters who falled to 
bring in the export proceeds witbin tbe 
period stipulated in their undertakings 
suitable penal action is being taken. 

Export of Inm and Steel to U.S.S.R. 

·1239. SHRI BRIJ BHUSHAN LAL : 
SHRI RAMACHANDRA J. 

AMIN: 
SHRI N. SHIVAPPA : 
SHRI H. AJMAL KHAN: 
SHRI J. MOHAMMED 

IMAM: 
SHRI SITARAM KESRI : 
SHRI D. N. PATODIA: 
SHRI D. C. SHARMA: 
SHRI K. P. SINGH DEO : 
SHRI B. N. SHASTRI: 
SHRI HARDYAL DEVGUN: 

Will the Minister of STEEL, MINES 
AND METALS be pleased to state: 

(a) whether it is a fact that tbe Soviet 
Government have offered to buy one 
million tons of iron and steel from 
India; 

(b) if so, whetber the deal has been 
finalised ; and 

(c) what are the conditions of the 
deal? . 

THE MINISTER OF STEEL, MINES· 
AND METALS (DR. CHANNA REDDY): 
(a) to (c). At tbe moment an agreement 
for the export or (2 lakbs tons to Russia 
bas been finalised. In addition to tbis 
during the visit or the Foreign Trade Minis-
ter of Russian in the month or February 
1968. I had discussed witb bim about the 
possibilities of exporting future quantities 
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of t to t million tons per year for a 
period of five years and he has agreed in 
principle. Formal proposal has been given 
to him in writing. The proposal is with 
the Russian Government and we have yet 
to hear from them. 

Accident at Yalvig; Railway Station 
\S. Kly.) 

*1240. SHRI KAMESHWAR 
SINGH: 

SHRI A. SREEDHARAN ; 
Will the Minister of RAILWAYS be 

pleased to state : 
(a) whether Government have paid 

compensations to the families of fifty-three 
persons who were killed and also forty-two 
persons who were injured in the Yalvigi 
Railway accident on Southern Raiwayon 
the 19th March, 1968 ; 

(b) if so, th.e arpount of com~tion 
paid to each; and 

(c) if .I1ot, the reasons therefor? 

THE MINISTER Of RAILWAYS 
(SHRI C. M. POONACHA): (a) to (c). 
Claims for compensation arising out of 
this accidCJlt will be detenained by the 
Claims Commissioner to. be appointed 
under ~on 82-B,Qf the Indian Railways 
Act, 189\>: The. question of appointing a 
Claims CnmmilSj()ller in this case is under 
considq-dtion in consultation with the 
State Gover~OBt of My.ore and the 
Ministry of HOlDe Atl'airs. 

However, ~-gr!ltia paymeat lI,IlI1'CiIIltinl 
to Rs. '21,!lOO has so fa,r bC!iCn DlIj.Iie.. 
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